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Advocate 
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U
..J.1J... 
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for Respondent (s) 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL  

O 

- 

Qrder dated 22.12tQ 

Head the 14 .Counse 1 for the Applicant. 
/ 	 I 

From the Annexure-.3 of the application, we firzl 
/ 	 that a representation addressed to the Superinte- 

rxling £ngirxer (the Res.Jb.2) dtd.10.11.05 is 

still pending. 

The Ld.Counsel for the Applicant has stated 

it would suffice if a direction is qiven to the 
F 3-cf LçciYn 

cr-rf 	 Res.b.2 to consiier the application on merits 

and take suitable action after passinc a reasoned 

order7a copy of which also should be given to the 

Advocate. 

Accordingly, we direct the Res..2 to take 

a appropriate action on the representation__..  

A 



Notes of the Registry 	I 	 Orders of the Tribunal 

dtd.10.11.05 within a period of 30 days from the 

date of receipt of a copy of this order. 

Send co of this order to the Re spo n3e nts1  along 

with copy of this 0.A.1  and a copy of this order be 

also sent to the Applicant in the address given 

in the O.A. and free copies of this order be handed-

over to Mr ,S. Nand a, Ld .Counse 1 appear Inc for the 

Applicant and to Mr •U.B.tthapatraLd.Sr.St8fldiflg 

Counsel for the Union of India;on wm a copy of 

this O.A. has already bee n Se 

Member (J) Member 	n.) 


